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Hon. Piz. Justice U.Le srivastaya,V.C.
HDI’]'BIE'P’B. Usha davgrq:w__mge_m@.% g H)

(by Hon.Mr. Juscice U.t. arivastava, Vel )

The @pplicent was appointed =s Lab, mssistunt since
20,4.1978 in Lovernment Boys Jenior Jecundery ochool,ledipur
Neu‘Delhi. nccording to him  he was medse uuﬂsimpefmanent
on the s&id post w.e.f.20.4.1981. The applicant wss selacted
as ¢ clerk iﬁ the Punjab Netionsl Bank &after he applicd for
the sald post through his depsritmsntel channels to the
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Benkiny wervice hscruitment Board. However, bsfore joining
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runjab Metional Benk he wes made db resig
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#ssistant which he did &nd his resignation wés accepted u.e.f.

€.11.1985. Ln 5.10,1966 the applicent wrote to his pravious

employer for reverting back te his origiﬁbl nostT @s Léb.

Assistant asserting his lien on the said post which wes and |
- 1s sti]l 1in evxistence., After protracted correspondsnce the

of
Ygputy Oirector/szducetion fipally rejected the applicant's

request)th@t is why he hes approeched 4= this Tribune) preying
‘Lr v
thet B may be declarsd thet he hes lien on ths post of

v ’ -
Lab. hssistent held by him prier to his joining the post in

the Bank anda the orders dated 17.10,1¢66,11.11,1586 and
18,4.15%67 rejecting the &pplicent's regyuest for reversion to
his crigina]l post msy be guushed end the applicant mey be

svert back toc hig oricinel post o

v
s
t+

Lab.Assists

&)
s
Lead
Q
€
©
Q
cr
r
H
~n

€
-
<
D\
—
bl
O

cnsegLential bernefits incluging seniority from tre




date of his appointment in the said post i.e. From 20.4.157%8,

According to the epplicent he was entitled Lo 1ien on the poOs
of Lab.nssistant in terms of Fundamental Fule—13 read-

fiinistry of Home affairs U.Me No.

with Government of lndie,

60/37/63~Ests(h) dateo 14.7.1587,

2. The respondents have refuted the claim of tha- <
. . he has
applicent &@nd heve pointed cut thet /no lien because

he dees not show his intenticn for reverting buck

to administretisemyiand there is no menticn of the

same in office orderdated 8.11.1965 that he can revert
bsck within @ period of 2 yedrsHs the dpplicent wes
a gquashi pérmanent employee dnd he hes simply tendered
his resignation which was accepted, as such, we cannot
sa%ﬁ that his lien subsists and he is entitled ﬁo ge

iy : . ,
baék4in the department and his representations have

correctly been rejected.
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3. Kcecordingly, ue do not find any ground for
interference, &s such, the &pplicstion is hereby dismissed.

No order @s to the LCosts,

. /_L’ \‘7\@\,\, T
Membe o{ &) o , Vice-Chairman
Dateds 23.,12.1592

) (neu.)




